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CEJ^TRAL ACniNISTRATI UE TRIBUNAL P RIN CIP.Alvaa CH

C.P .No. 66/98 '

IN

0.A.No,944/96
tr*

^4 '
N Playeu Delhi: this the ,1998.

HON'BLE PIR. S. R. ADIGE, UICE CHaIB^AN (a)
HON'BLE DR. A. VEOAVALLI, PIEHBERCB)

Sh.Gulshan 3it Singh Ahluualia,
178/ 28, DeuNagar, Karol Bagh, •
Neu Delhi- 110005 . .. flppli cant,

(Applicant in person)

Versus

Union of India

t h ro ug h

Shri Ajit Kunar,
Secretary,
Plinistry of Do fence,
South Block,
Neu Delhi - 110001

I

2. Lt. General A.N. Sin ha AVSPi E-in-C,

E-in-C*s Branch, a.H, Qrs. Kashmir House,
Neu Delhi - 110001.

>3, Piaj. General IDS Chillon,
Chief Engineer, ijestem Ooramand,

Chandi ,Plandir, Haryana .... Respond®Ats^

(By Aduocate: shri V. s, R,'Krishna)

HON'BLE PIR. S. R. ADIGE. VICE CHaIFPIaN JuBLu-

Applicant alleges contumacious

diaobediencs of the Tribunal's judgment dated

5.8,97 in 0 A No,944/96.

2» ha\/8 heard applicant in person and

Shri Krishna for respon dents;i
\  ̂

Shri ^rishna has invited our attention

to the contents of respondents' letter dated

26,12,97 (.Apnexure-C -4) in uhich it has be^

stated that pursuant to that .ju dgment all payments
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hav9 been made to applicant v/ide annixu©^ to that
/

1 etter^ except lea\/e encashment for uhich bill has
been foruarded for audit and authorisation of

payment.'' The annexure to that letter giv/es

the position as on 26,12.97 in respect of
applicant's outstanding claims as required

to be paid to him in texms of the Tribunal's

aforesaid judgment dated 5,3.97#

,4, A psrusal of the C.P. makes it dear

that applicant has challengad the correctness of

respondents* calculations in certain cases, and

has also claimed certain sums not specifically

oo\/ered by the impugned judgment dated 5.8.97 .

Such pleadings cannot form the basis of initiating

"contempt proceedings against respondents as there

is nothing to indicate that respondents have

deliberately, wantonly an d m al afi dely sought to

disobey the Tribunals' orders. Shri Krishna

haS very fairly. stated that if any sums of money

:: claimed by applicant still remain unpaid, applicant

may file a representation to the respondaits which

uill be examined and disposed of axpaditiously

in accordance with rules and instructions.

5, Noting the aforesaid statement of

Shri Krishna and giving applicant liberty to file

the aforementioned representation, this C.P. is

dropped and notices to respondents are discharged.

6, ijien this matter was heard on 6.5.98

app appli can ts had sought time to file written
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isubmis3lons and had baen granted 10 days' time

ifor tha'puipnsa. No urlttan submissions have
been filed by hira till date.

(  dr.a.ve:oa\/alli )
MEnBER(3)

(  S. R. ADIGC ) ^
VICE CHaIFPIAN (a).
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